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MR. SPEAKER:
notice, 1 will gee.

You give mc

SHRI KRISHNA CHANDRA HAL-
DER: 1 have already given.

wew wpww - w9 g fafAedt €Y
feqrozn me 07 ardY &, =g S w0
sfEC| (wwam) st wAaE Wt
At q? WIEH TG AT RIS FLIE F@ AT A
¥ FF | (vawaw)  ATT ¥ 77 HOAT AE
2
Yes, what do you want to say, Mr.
Dawat?

st g Wk fag waa: (Wearer ) AN
Tq & Aar off U Fafodry qrg Y FE FA
gC a8 Wt fagar § ...

wse WY ¢ ¥ AgY, o¥ F@, o
forg szt | (sgagm) )

ot gdte w fag owm ;. WrEET, T
VA CE YR F T7 F&TTFW § | g T
tr wwar 3, ZAET AT AdY ST Awar

21

qeaW WO . ¥ Tl Jerar I AE®AT E
g fog w7 €ifom )

Wt g o feg ttan 7 e @
ﬁ“ﬂl’&l

gq@ Agwq : I have already sent

it for comments; I have announced
it in the House,

wT M9 &3 I, A TR AR AWM | (agam)

MR. SPEAKER: Yes, Mr. Ghosh?

SHRI NIREN GHOSH (Dum Dum):
The Chief Minister of the State of

We.st Bengal, I understand, lias
written a letter to you about coal .

MR. SPEAKER: I have not receiv-
ed any letter gso far (Interruptions).
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SHRI NIREN GHOSH: Will you
inform the House about the contents
of the letter? (Interruptions). He
has written to the Prime Minister and
has sent a copy to you Sir. We want
to know what has been written.

MR. SPEAKER: Firstly, you can-
not raise it like this. Secondly, I
have not received any letter.

(Interruptions)*

MR. SPEAKER: Nothing to be
recorded. (Interruptions)* Yes, Mr.
Swamy.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Under Rule
197 1 have given you notice of a very
important development that has been
published in the (ndian Express about
the US forces in the Indian Ocean.

MR. SPFAKER: That has to be
tackled by me. You have given it:
That is all right.

st wAma e (polw) aw g
gfgwr & @=fegg & 1 (gaE™) vaw
FUHT Ta Ay v gE

MR. SPEAKER: You can come to
me,

12.08 hrs.

PAPERS LAID ON THE TABLE

A Cory oF CorFee (AMEWDMENT)

RuLes, 1980 AND NOTIFICATION UNDER

ExrorT (QUALITY CENTRAL AND INSPEC-

TION) AcT, 1968 AND UNDER RUBBER ACT,
1947.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES (SHRI Z. R.
ANSARI): Op behalf of Shri Pranab
Mukherjee, 1 beg to lay on the
Table: —

(1) A copy of the Coffee (Amend-
ment) Rules, 1880 (Hindi and Eng-
lish versions) published in Notifi-

**No¢ recorded.
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cation No. G.S.R. 666 in Gazette
of India dated the 21st June, 1980.
under sub-section (3) of section 48
of the Coffee Act, 1942. [Placed in
Library. See No. Lt-1092/80] .

(2) A copy each of the following
Notifications (Hindi and Xnglish
versions) under sub-section (3) of
section 17 of the Export (Quality
Control and Inspection) Act, 1963: —

(i) The Export of Cashew
Kernels (Quality Cnntrol and
Inspection) Amendment Rules,
1980, published in Notification No.
S.0. 1785 1n Gazette of [ndia dated
the 5th July, 1980.

(ii) The Export of Enamelware
(Inspection) n Amendment Rules,
1980, published in Notification No
S.0. 1786 in Gazette of India
dated the 5th July, 1980.

(iii) The Export of Bache-de-
mer (Inspection) Amendment
Rules, 1980, published 3n Noti-
fication No. S.O. 1787 in Gazette
of India dated the 5th July,
1980. [Placed in Library See
No. LT-1100/80].

1 beg to lay on the Table a copy
of Notification No. S.O. 483 (E) (H.ndi
and English versions) published in
Gazette of India dated the 1st July,
1980 making certain amendment to
Notification S.O. 211 (E) dated the 18th
April, 4979, 1ssued under section 13 of
the Rubber Act, 1947. [Placéd in
Library. See No. LT-1101/80].

A CoPiEs OF GENERAL INSURANCE
(TERMINATION, SUPERANNUATION AND
RETIREMENT or OFFICERS AND DEVELOP-
MENT STAFF) SECOND AMENDMENT
ScHEME, 1980 AND A COPY OF NOTIFICA-
TION UNDER CusSTOMS AcT, 1962.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table:—

(1) A copy of the General Insu-
rance (Termination, Superannuation
and Retirement of Officers and

ASDHA 27, 1902 (SAKA) Matters under 23

Rule 377

Development Staff) Second Anmed-
ment Scheme 1980 (Hindi and
English versions) publisheq in Noti-
fication No S.O. 496(E) in Gazette
of India dated the 4th July, 1980,
under section 17 of the General In-
surance Business (Notification)
Act, 1972 [Placed in Licrary. See
No. LT-1102/80].

(2) A copy of Notification No.
G.S.R. 406(E) (Hindj and English
versions) published ir Gazette of
India dated the 11th July, 1980
together with an explanatory note
regarding fixation of basic cus‘oms
duty on Colour negative rcinemato-
graph fiims, not exposed, under
section 159 of the Custcms Act, 1962.
[Placed in Library. See No. LT-1103/
80].

12.09 hrs.

MATTERS UNDER RULE 377

(i) FIXATION OF PRESUMPTIVE SENIORITY

OF PROMOTED I.A.S. aND I.P.S. OFFICERS
IN UTTAR PRADFSH.

SHR] RAJESH KUMAR SINGH
(Firozabad): Sir, the Home Depart-

ment of U.P. Government is following
the practice of fixing presumptive
seniority of the promoted IP.S. and
I.A.S. officers und, on the basis of the
presumptive geniority, appointments
"~ to the selection grade and super-time
scale of such officerg are being made.

The seniority of the promoted IAS

anq IPS Officers is governed and
regulated by the IPS and IAS Regula-

tion of seniority Rules 1954. These

rules neither recognise presumptive
seniority nor allow the benefit of
ad hoc period of officiation in deter-

mining seniority.

In Decemper 1979 the Ministry of

Home Affairs had asked the Home
Department of UP to discontinue the
practice of fixing presumptive senio-
rity of promoted IPS Officers and had



